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Pondicherry 4 
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E~paDSjOD of IFFCO plant 
at Phulpur . 

(b) whether such proposals for expansion 
of plants have been received from the oiher 
places also; 

3197. SHRI RAM PUJAN PATEL: 
Wil1 the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government have received 
any proposal for the expansion of 'IFFCO 
plant at Phulpur; 

(c) whether out of these proposals, the 
proposal of IFFCO, Phulpur, involves the 
least expenditure and minimum time for the 
same expansion of capacity; 

(d) if so, the details thereof and the rea-
sons for not granting sanction for expansion 
to Pbulpur pla!lt so far; and 
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(e) the time by which sanction wiil be 
granted, keeping in view the interest of the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Does not apply. 

(e) A decision in this case as well as 
other similar applications would have to 
await finalisation of the regional demand-
supply projections, feedstock availability pro-
jections, and decision on setting up new 
capacities in the light thereof, as well as, 
other factors like resource constraints, Plan 
priorities etc. 

[English] 

Central a~sjstance for development of 
towns/cities in Kerala 

3198. SHRI T. BASHEER: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) which are the towns/cities in Kerala 
being presently planned and developed 
through central assistance; and 

(b) the details thereof in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : \a) The fo1Jowjng 
nine towns ha ve been covered under the 
Centrally sponsored scheme for the integrated 
develoPrnent of small and medium Towns so 
far: 

(1) Guruvayoor (2) Kot ayam (3) TrichuT 
(4) Kayamkulam (5) TeJIlCherry (6) Tirur 
(7) Chenganacherry (8) B"dagara (9) MaIla-
puran1. 

(b) The datails are as under: 

Name of the 
town 

Central assistance 
released during 
the 6th five year 
plan. 

1. Guruvayoor Rs. 35.00 lakhs 
Rs. 34.40 lakhs 
Rs. 40.00 lakhs 
Rs. 9.90 lakhs 

2. 
3. 
4. 

5. 
6. 
7. 
8. 
9. 

Kottayam 
Tricbur 
Kayamkulam 

T ellecherri 

Tirur 
Cbenganacherri 
Badagara 
Mal1apuram 

---~--. 

Total 

Rs. 22.50 lakhs 

Rs. 40.00 lakhs 
Rs. 24.00 lakhs 
Rs. 30.00 lakhs 
Rs. 35.00 lakhs 

Rs. 270.00 lakhs 

Rehabilitation of bonded labour 

3199" PROF. MADHU DANDAVATE: 
SHRI THAMPAN THOMAS: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the progress made in the imple-
mentation of "Point No.6" of the 20-Point 
programme in the rehabilitation of bonded 
labour; 

(b) whether in a number of states, large 
number of bonded labour exist; 

(c) if so, the details thereof; and 

(d) what action has been taken against 
those States for violating the 20-Point pro-
gramme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) to (d). As per the latest 
reports received from the State Governments, 
the total number of bonded labourers identi-
tied and freed as on 30.9.1985 was 1,89,184 
out of which 1,45,545 have been rehabilita-
ted leaving thereby 43,639 to be rehabilita-
ted. Statement-I giving the state-wise details 
is given below. 

Against the target for rehabilitation of 
30,593 bonded labourers fixed for 1985-86, 
the State Governments have reported reha-
bilitation of 6,512 bonded labourers durin8 




